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Ml ooﬂ of edtmﬁon up to the end of the
first degree course of the - dependants of all
personnel of the defence and para. military
forces killed or permanentaly disabled during
the-current hostilities. Government will also
meet the full cost of such dependants who are
at present undergoing post-graduate courses.

We can enact laws, but it is the outlook of
the public which makes all the difference.
Public behaviour towards the handicapped
should not be affected by old prejudices. On
the contrary, we must all help to make them
self-reliant again. No longer need  such a
handicap prevent a person leading a full
life.

1 am glad that actuated by the same con-
siderations as the Union Government, several
State Governments have taken up schemes to
assist servicemen and their families through
land allocation, cash grants, educational sti-
pends ete. I hope that this governmental effort
will be reinforced by the widest measure of
popular support.

14.48 brs.

ESSENTIAL COMMODITIES (AMEND-
MENT) BILL-- Contd.

SHRI 8. M. BANERJEE (Kanpur) : Mr
Speaker, Sir, at the outset I say that I support
the Bill but while supporting the Bill I must
point out to the hon. Minister that the
prices of essential commodities have risen
and not only in Delhi. but in other places too.

. A poimed out by my hon. friend Shri
Iadrajit Gupta when he was speaking on the
Defénce of. India Bill, after the budget, prices
wetit up ; taking advantage of this emergency
mofthe unscrupulous - businessmen have
increased the prices of pracucally all the essen-
tigf eommodhla. .

In Delld the pricu of vemetnblet Ind gone
.un tlnpm;eof mwhnd -gons up- by 20
palss ¢  ¥oie in soveral places, though' we

* wete agsuced: i this Howtsy the hon, Minis.
: m‘ﬂhdAhmedthat thepriceaf wm would s
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of any torch cell being available unicss . some-

body paid at Jeast fifty per cont more than the
actual price. It is not available even then,

During the black out peaple bad to use
candles in their homes, but no -candle was
available, it was available oaly to those who
were prepared to pay more. . Then, the prices
of some of the ordinary medicines used regu-
larly by some of the patients went up. The
first answer of the chemist to enquirles was
that the medicine was not available, Then
he would say he would find out if something
was left, and it was made available if the cus-
tomer was prepared 1o pay more,

The price of meat has risen from Rs. 5to .
Rs. 6 a kilo. The price of fish in some of the
markets has risen from Rs. 7 to Rs. 9 a8 kilo,
The price of eggs has risen from Rs, 3.50 to
Rs. 4 a dozen. The cost of lunch, breakfast
and dinner has increased in ordinary restau-
rants by at least 25 to 30 per cent. We are
the only fortunate persons in this Houss and
the other House who have to pay only Rs.
4.20 for a good lunch in the imperial gonse,
because it is highly subsidised, So, we are en-
joying, whereas in a city like Dethi people
have to pay 25 to 30 per cent mors,

Iwould like to know from the . hon,
Minister whether he is aware that the cost of
an ordinary crude blanket, not a fine one, has
increased by Rs. 5 to Rs. 7, and the cost of
flannel and other woollen goodl have increa.
sed by 1010 25 per cent. in oemin plms
even by 30 per cent.

It is quite clear that some of the business-
men, 1 do not accuse every one, have minted
money-even during thil emergency at the cost
of the entire nation.” Thatis why some of
the people still feel. that the wae ~shoufd kave,
continued, so that they are- lble eo ..n mag
at exorbitant prices.

Thu amendment * was 0 expln on Bst
Decertber, 1971. . 15 now sought to - »amnd

section 12A 10 provide that it wili have ;OperR- -

tion only for a period of two years with siita~ . -
ble saving pmvisim‘_'_Whle Is the s of .
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tincraft carrying it was confiscated. Gold may
ot be an esséntial commodity, but it is essen-
tial for many people. So, I would request
the hon. Minister to tell us how many people
have been punished during this period of
emergency after the Budget was announced.
It is no use passing legislation. We know
what is happening. We discuss the railway
accidents, and there are more railway acci-
dents, We discuss the floods, and there are
more floods in the country. We discuss the
rise in prices, and prices rise more. Do we
take it that'it is better not to discuss these
mutters, because we give vent to our feelings
but our suygestions are not implemented by
the Government ?

I hold the Goverament responsible for the
price rise, Even though the hostilities have
ceased, prices are bound to increase further.
Let Government take note of it and issue
certatn instructions to those who can possibly
control prices to see that prices are not
. allowed to rise, The prices are to be stabili-
- sed at a reasonable level. But what is a

reasonable level 7 Is it the 1947 level or 1957

level or 1967 level or what ? The Government

should see that some deterrent punishment

is given not only on paper put also in actual
" practice, so that it may be an eye-opener to
those who are actually enjoying at the cost of
the nation,
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* smu c. CHITTIBABU (Chingleput) :

Ho‘ Ms, Speaker, Sir, I.. m ﬂ_‘lﬂkfﬂl (0
- you for.giving me -an. apportunily 0 say.a
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(Amendment) Bill. lmlcome this nm baen
use it deals with essential = commodities
required.by our common people, It is the
primary duty of a developing country that
the essential commodities like foodgrains,
edible oil, medicines and 30 on are, made
available to the common people at a modera-
tely reasonable price level and  then only the
common people will be able to appreciate the
dewclopment efforts made by the Government,
If the Government want to secure the willing
cooperation of the common people in their
effor{s to raise the standard of livingof the
people, then it must be ensured that the
production and distribution of essential
commodities are controlled legally so that
the common people are able to secure the
basic necessities of life.

14.59 hrs,
[MR. DEPUTY SPEAKER in the Chair)

Sir, 58 commodlties have been listed under
this law as essential commodities. I would
like to point out that the Government have
recently levied an excise duty on newspapers,
which comes to two paise per newspaper. But
the newspaper owners  without any compunc-
tion have raised the price of newspapers by 7
paise or 8 paise. It must be remembered,
Sir, that the common people of the country
cannot afford to have the mass media of
communication like Radio or some other
luxuries of the present day like frequenting
cinema which are normally within the reach
of people in a developing country. Even the
poorest of the poor try to buy & newspaper and
get some information regarding the happeniogs
in the country. With the increase in price of
newspapers, they are deprived even of this
facility. I would appeal to the hon. Minister.
that the newspaper should also be declared as
an essential commodity so that the newnpapcr
owners do not raise the price according ‘to
their whims'and fancies, The Government
with the ‘noble objective of according  succour
and relief to millions of Bangla Desh refugecs
levied an excise duty of 2 paise, but the -
newspaper owners have raised the prics by
10 paise.. I would oege upon the Governmant -
that newspaper. should ‘also be listed undar _
!hnActasmesuntfal‘ commodity el
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1964 will be in force -only upto 31,12,1971,
In purticular, the provison regarding the pro-
cess of conducting summary trial in the case
of violation of special orders issued by the
Government, is now sought to the putona
permanent basis under this ameading bill.
This is to be welcomed by all of us, especially
when. more than 22800 offences were committed
inthe year 1970, This bill has been intro-
duced at the appropriate time.

I would say here that there is no meaning in
just controlling the essential commodities. [
say this because adulteration in the country
has gone up by leaps and bounds. The
producers and the merchants know that the
people will have to buy their esscatial
requirements and they exploit this dependen-
ce to their full advantage. They take
several devious ways of adulterating the essen-
tial commodities and try to become rich
quickly by selling such adulterated essential
commodities. 1 would request that the hon.
Minister should implement more stringently
the Prevention of Food Adulteration Act and
then only the people will be benefited by the
provisions of Essen tial Commodities Act.

While replying in Rajya Sabha to the
point regarding fixation of procurement price
on the basis of post-harvest price. the hon.
Minister referred to the activities of Food
Corporation of India in the country which
are aimed at securing fair prices to the small
producers. So far as Tamil Nadu is concerned
the Food Corporation of India has procured
only 500 tonnes of kuruvai paddy. While
there ijs procurement potential available in
fhe country, we see that foodgrains are
importad, that. The hon. Minister may say the
State Goverhment has not been extending
enough co-operation in this activity, I would
Point out that the State Government of Tanil
Nadu is not only interested in the procure-
ment activity of the Food Corporation but
also in the welfare of small' cultivaters and
producers, The State Government is not
only interesied .in its survival but - also in the
gurvival and welfare of the people of . the
tate. I wonld steess' that the Food. Cor-

poration of Jndia ‘should immmfy its pro-

cmement ncuva in. Tanil N‘adn. L
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Government want to put certain provisions
on the statute book on a. permanent basis,
they should seck a provision which will enable
them to review the notifications issued under
this Bill, I feel that this is contrary to the
intentions of the Government. I -would
request the hon, Minister to clarify ihis
point in his reply.

Before I conclude, I would stress that
newspaper should also be declared as anm
essential commodity. I would also suggest
more vigorous implementation of Prevention
of Food Adulteration Act so that the people
are able to derive the advantage from the
provisions of Essential Commodities Act.

SHRI GHANSHYAM OZA : Mr,
Deputy-Speaker, Sir, while the hon. Members
by and farge welcomed these amendments,
they have utilized this opportunity to express
their concern about certain things like price
rise, non-availability of certain commodities
and, as was pointed out by my hon. friend,
Shri Barupal, adulteration also, The hon.
Member belonging to the DMK, who spoke
last, while welkcoming the amendments,
expressed the desire that notification under
Sec. 12 A should not have only a life of two
years, I am afraid he has nat properly
followed the provisions of section 12 (a),
which relates only to summary trials.. Orders
are issued under Section 3 and if any order
issued under Section 3 is notified as a special
order, then the courts are entitied to try
those offences in a summary manner. We
have got the Criminal Procedure Code ; we
have got the Criminal Jurisprudence. Every.
accused is supposed to be' innocent. When he
is held up before the court, he is given every
opportunity to defend himsslf and thereis a
laborious procedure by which he gels  an
opportunity .to prove that he is.. innocent. .

(Interruption) § am coming to_that, So far
as the essential commoditics are concerned,.
we say, these crimes are. not against persons
and that these crimes are agaist soclety and,
therefore, they should be - dealt. with more.

firmly, druucauy and in a_summary manaex,:

s0 that we |

Bmwuhould} 18t _,,'orwt that, after-all, it
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. [Shn Gh;nshyum Oza}

years it i found that in view of the prevailing
state’'of ‘commodities being available, - the

‘price rise, otc. we should extend the period,

the Government is authorissdto extend the
périod of notification. We shall not have
to‘comé to Parlinment for extending the period
of notification. After two yeass, the Govern-
ment will review the position as to what is
~ the position, about supply of essential commo-
dities, what is the price trend, etc. AR these
things can be. taken into consideration. If
we find that in the larger interest of the
community we should extend the period of
notification, we shall do so. These powers
are with the Covernment. We bave not to
_ come to Parliament for that. We have made
this particular provision and I am sure this
will satisfy the hon, Members,

Then, some bon. Members showed con-
cern about the price rise and ¥ share theit
concorn. The Essential Commodities Act
is a permanent feature of our economy. We
kaow that constrains are bound to develop.
The way in which we are fast developing, we
are raising resources and diverting them to
certain production sectors and we have
forumulated several plans, in doing so, occa-
sions are bound to arise when there will be
short supplies and there will be constrains
here and thore.  Therefore, we have to put
the. Essential Commodities Act on a perma-
nent. basis on the - statute book to deal with
the situation as we are facing today.

There is Emergency now and we have
got the Defence of India Act and the
Defence of India Rules framed thereunder.
We can ke more effective measures, As the
House knows, in Delhi, we have put so many
persons behind the bar, So many other

States have taken deastic action. Apart from -

the Defence of India Act and’ the Rules made
thereunider, even under the Essential Commo-

dities Act, all these powers have best delega-
ted 46 'State Governments. We are always

writitg to Biate ‘Clovernments to utifiss the
powers 8o 'that sipplies are “maintained ‘and

. and that hoerding does tot take . place. There
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we tush it toa particular area if other
things permit us.to do so, We have to - jouk
to the defence sequirements also. . Certain
commodities have to be diverted for meeting
the immediate needs of the army people, -

We have alerted the State Governmetits
to keep a watchful eye on the commodities
which are essential for the purpose of the comm-
unity and see that the prices are properly main-
tained. As the Hoase knows the Dethi Adminis-
tration has alerted itself and it has appointed
30 many inspectors and it has opened 50 many
fair price shops and these fair price shops have
been forced to display prices in their shops at
which the commodities will be available.
All these measures are having some effect.
But I must tell the hon Members that by
merely putting a law on the statute book
we should not derive satisfaction = and that
if the law is there on the statute  book, every-
thing will be all right. We cannot be com-
placent about it, That thing will not do.
In the society we have also to be very watch-
ful. For that purpose, Consumers' Resistance
Movements have staried. Citizens' Council
is also there, Women’s Council is also func.
tioning and with the co-operation of all
theses bodies, we hope that at the present
juncture we will be able to maintain the
price line. This is all what I would like to say.

MR. DEPUTY SPEAKER. The ques-
tion is : .

“That the Bill further to amend the

Essential Commodities Act, 1955, as

passed by Rajya Sabha, be taken into
consideration,” :

The motion was adopted.

Mll DEPUTY SPEAKBR +There -are
no-amendments to the claum So, lwﬂl put -all

- the c!mm tovute

The queshon is:-

p— clauses 2 io s, mme s “ the
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smu cmusnvm OZA I move :
: "rm the Bﬁibe passed.”

MR. DEPUTY SPEAKER :The ques-

wuis. :

“That tha Bill be passed.

The m’orion was adopted.

St S eyl =i

15, 12 brs.

STATUTORY RESOLUTION
RE. PUNJAB STATE ELECTRICITY
BOARD

THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI K. R
GANESH) : 1 beg to move :

“Whereas in pursuance of sub-section
(3) of section 65 of the Electricity (Supply)
Act, 1948 (54 of 1948), the Government
of the State of Punjab has, with the
approval of the Legisiative Assembly of
that State, fixed by its Order No. 8268-
21&E/64 dated the 28th April, 1964, the
sum of rupees twenty crores as
maxithum amount which the Punjab
State Electricity Board may at any time
" have on loan under sub-section (1) of
the said section 65 ;

And whereaé the Government of the
State of Punjab proposes to increase the
aforesaid amount to rupecs fifty crores ;

- And whereas the Legisldtwe Assembly
~ of the State of Punjab has been dissol-
- ved ;|

.+ . And whereas under the Proclamation,
- dmted the 15th Jung, 1971, issued by the -
_ Prosident uder acticle .356.0f the Com-
- titution, the powers of the . State ~Legis-

.lutme m mtcimﬂe by Parlimem :

Ncm timetore, it is hcrcby mglvad )
_ tmm Lok Sabha do actord spproval’ to

.-;ti:opwdo:m Goverament of the State
-of Panjab o fix under: sub-section (3)-0f secs
2xlom 65, 0f the Elschricity (Supply) Act, 1948 ..
(4.0f 1948), the st of rupess Bty cvores

the
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St;te Electricity Board may at any time -
have on loan under sub-section (1) of
the said section 65.” -

MR. DEPUTY SPEAKER : The question

“Whercas in pursuance of sub-section
(3) of section 65 of the Electricity (Supply,
Act, 1948 (54 of 1948), the Government op
the State of Punjab has, with the approva,
of the Legislative Assembiy of that State,
fixed by its Order No. 8268-21&E/64 dated
28th April, 1964, the sum of rupees twenty
crores as the maximum amount which
the Punjab State Electricity Board may at
any time have on loan under sub-section
(1) of the said section 65 ;

And whereas the Government of the
state of Punjab proposes to increase the
aforesaid amount to rupees fifty crores ;

And whereas the Legislative Assembly
of the State of Punjab has'been dissolved ;

And whereas under the Proclamation,
dated the 15th June, ‘1971, issued by the
President under article 356 of the Consti-

- tution, the powers of the State Legisiature

are excrcisable by Parliament ;

Now, therefore, it is hereby resvlved
that the Lok Sabha do accord approval
to the proposal of the Government of the
State of Punjab to fix, under sub-section
(3) of section 65 of the Electricity (Supply)
Act, 1948 (84 of 1948), the sum of ruapees
fifty crorés as the maximam amount
which the Punjab State Electricity Board
may at any time have on loan under sub-

-gection (1) of the said sectmn 65"

The motion wa.r adopfed
MR. DBPUTY-SPEAKER Mr. Vidya
Charan Shkla, - o ,
AN HON. MEMBBR “Ho is not thars,
. MR nartm' smxm A be is-vot..
thm.l Am hnmm
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